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I 

Applicant
1

Badhna Ram,has filed this appli­

cat~on under Section 19 of the Administrative 

Tr iJ:?unals Act, 19S5, seeking 'a declaration thii.t the 

imp~gned order dated 2 5.10.95 <i.t Annexure A/1 by 

whiCh _he was relieved of the post of Khallasi ~der 

the: Inspector of works, RCii-K.a-bagh, Jodhpur a.nd 

dir·!?jct.ed to report t0 the Ass istii.nt E'ngineer (i:ipl) , 

JOdhpur, for appointment .,s • Kha.llasi in the 
' I 

Tr•.bk Depot, Bhagat-K.i..Kothi, Jodhpur, is illegal 

and: the same is li.-ble to be quashed. It is also 
I 
I 
I 

prayed that the upplicant should be declared regu­
~ 
I 

larised/appointed on the post of Khallasi (Group-D) 

with effect from 16.10~94 with all consequentiGl 
I 

benefits. 
i 
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2. we he.ve heard learned counsel for the parties. 

We he.ve ~one through the r$cards of the c~se Carefully. 
l . 

The put+es' couRse! he.ve agreed to this matter being 
I . . 

disposed I of -.t the st•ge. ~f admission. 

3. The applicant has mcde a representation dated 

· 3.11.95· (Annexure A/4) in regard to his griev<j,nce statiBg 
I· . 

therein that he was given a regular e.ppointment as a 
I 

Khallasi!~nder the Assistant Engineer, Jaisalmer, after 
I 

d~e screfning. He cont~s that he co~ld nat be transfer-

red to arother sub-division without his request. The' 

applicanf wants the representation to be decided on merits .• 

The learaed counsel for the respondents has RO 0bjection 

to it. I 

4 • we, therefere, direct the respondents to decide 

the repr[esentatio~ at Annexure A/4 dated 3.11.1995 through 

a speak~ng order on merits within three months from the' 

date of lreceip.t of il copy of this ol:der. .However, the 

operation of the inpugned order dqted 25.10.95 at Annexure 
I 

A/1 sha.~-1 remain stayed till a decision is taken by the 
i . 

respondJnts on the represeatation of the- applicant e.t 
I 

AnneXure A/ 4. The OA :~:s disposed ef e.ce0rdingly with no 
I 
I order e.s to costs. 
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